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iNtRODUCTlON 

i. tlte Chairman. Committee on Pilblic Undertaking, having been autho-
tiled by tbe Committee to submit the Report on their behalf. present this 38th 
Report on Action Taken by Government on the recommendations contained 
in the 29th Report of the Committee on Public Undertakinas (Biahth Lot 
Sabha) on Indian Dru,. and Pharmaceutical, Ltd. 

2. The 29th Report of the Committee on Public Undertakinp wa, prcacn-
ttd to Lok Sabba on 30 April. 1987. Replies of ·Oovemment to all the 
recommendations contained iri tbe Report were received on 4 December. 1987. 
The replies of Government were considered by the Action Taken Sub-Commi-
ttee of Committee on Public Undertakings on 16 March. 1988. The Committee 
also considered and adopted this Report at their sittin, held on 16 March, 1988. 

3. An analysis of the action taken by Government on the recommenda-
tions contained in the 29th Report (1986.87) of the Committee i. given in 
Appendix.I1. 
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CHAPTER I 

REPORT 

The Report of the Committee deals with tbe action taken by Goveromeat 
on the recommendations contained in tbe Twenty-Ninth Report (Eipth Lok 
Sabba) of the Committee on Public Undertakings on Indian Drugs and Pharma-
ceuticals Ltd. which was presented to Lok Sabha on 30 April, 1987. 

2. Action Taken Notes have been received from Government in respect 
or all the 29 rocommendations contained in the Report. These have been 
catesorised as follows :-

(0 Rec:OIIIDIIIdado"''-rflltiou dlat "'ve hell accepted by Govern-
Dlat 
S. Nos. 1,5, 6,9-12, 15. 17-26 and 28. 

(ii) 1lec:om ..... tt ... 'oblerv.'lon. wIIich the Committee do not ""'e .. 
pllrllIe .. view of Govelnment's replies 
S. Nos. 7, I, 13, and 29. 

(iii) RecommendalloDl/oblen.tio .. la I'IIpeet of whlcb "plllI of Getera-
lBeat bave not Mea accepted by tile Com_'lee 
S No •. 2 3, 4, 14, 16 and 27 

(iv) RecolBlBead.t .... /obsef\·.tlOIII ID rtIpId of which lIDa. replies of 
Goverameat are still aw.lted 
S No. Nil. 

The Committee will DOW deal with the action takea by Government OD 

lome of thoir recammcndations : 

A. Delay I1J approval of obj,ctlve, and obligatiollS 

Recommendations 81. Nos. I. :z aDd 3 (Paras 2.26 to 2.30) 

3. The Committee noticed that the Department of Chemicals and Petro-
chemicals bad lost the file rel.tiD, to tbe approval of objectives and oblisatioDi 
of IDPL. Tbis lapse was al.o admitted in evidence by tbe representative of 
DepartmeDl of Chemicals andPetrocbemlcals. The file was reported to havo 
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been sent by them to BPE in October, 1974. On the other hand, thd represen-
tative of BPE denied in evidence the receipt of any such file from the Depart· 
ment of Chemicals and Fertilizers. BPE allo stated that their approval was 
not at aU n~ssary in terms of guidelines issued in 1973 and it was for the 
administrative Ministry to have accorded approval to the objectives submitted 
by the undertaking. In this connection. the Committee had also noted th.at 
similar file containing statement of abjectives and obliptions of IPCL bad also 
been lost by this very Department. While taking a serious note of this lapse 
on the part of the Department of Chemicals and Petrochemicals. tbe Committee 
hid recommended for conducting a probe into the matter with a view to fixing 
responsibility. 

4. In their reply, the Government have stated that a. tbe officers con-
cerned have either retired or been transferred 10Dg back, it bas not been possible 
to probe in the matter at thi. late stage. 

S. The Committee coDliden the reply of tbe Go'erameat most uDlatii-
factory. This is the second ease of tbe loss of file on tile part of tile Departmeat 
01 Chemical. aad Petrochemicals. SIaee the lOllS of file is a lerlous lapse, It 
eaanot be overlooked on tlae mere plea of tr.nd'er or retlremeut of 08leers. The 
Committee Is apprehensIve th.t the .ystellofhaadllDl fllella tile Mlalstry Deeds 
to be reviewed Ind stre.mllned to eDlare proper record of tile lodgement of flies. 

~ The Committee. therefore, reltente the oripa.1 recommendation of the Commlltee 
-(1'86-87) aM recommend that the matter should be probed jato with • yiew to 
flxlag responsibility .... Itftamltalag tile &lIDI system without any furtherdelay. 

-11ae Committee m.y also be appr .... of the outcome of the probe conducted la tbls 
.... rd. 

B. While Paper Oil 4clual Performance Df the CDmpany 

)leeommendatlon SI. No~ 4 (Par. 2.31) 

6. The Committee had desired that a White Paper. with regard to tbe 
aetual performance of the Company fulfilling itl objectives should be brougbt 
out and placed before Parliament to enable members to assCls the growth and 
acbievement of the Company on a realistic basis. 

7. The reply of Govemment is silent about the bringiog out of the White 
raper In regard to the actuII perform.ace of the Company. The Committee 
reiterate that a Wbite Papal' on the aetu.1 perfor~aaee of the Contpaa1 in flllfll-
~eDt of Ita "bjedinl ahould be broupt Olt aud placed before ParUameDt wi.II'" 
~ ~oDth. "I ,reseDt~tl~!, ~f t~J~ n"'rt' 
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Recommend_dOD 81. No. , (Para 2.34) 

8. The Committee had obset\'ed that besides the micro objectives, the 
Company also did not have any Corporate Plan approved by tbe Government. 
A draft corporate plan was reported to have been prepared by the Company 
but it was still in the process of finalisation. The reprclcntative of Department 
of Cbemicals & Petrochemicals also admitted during oral evidence that the 
Company has not formulated any corporate plan as yet but now it was bein, 
done. He also stated that it was not mandatory on the part of the public 
undertakings to obtain approval of the Ministry to tbe Corporate Plln. The 
Committee recommended that the Corporate Plan should immediately be 
finalised and got approved by the Board so as to provide the Company a more 
definite basis to plan its future activities. 

9. Tho Government have in their reply stated that the work of finaJisin, 
the Corporate Plan of the Company has been entrusted to a Iroup of officers of 
IDPL. It was expected that tbe Corporate Plan would be finalised by the 
Company by December, 1987. 

10. Tile Committee hope that the Corporate Plu of IDPL mlaht baTe been 
finalised by now. The Committee would like to be informed of the latnt posiCion 
in thit regard. 

D. Expa"sion SCht1ne8!or Hyderabad and Rishikesh Plants 

Reeommeadatloa 81. No.9. (Para 3.55) 

It. The Committee bad observed that in order to increase capacity 
utilisation, scbemes for the expansion of Rishikesh and Hyderabad Plants were 
undertaken by tbe Company with tbe approval oftbe Ministry and huac amount 
to the extent of Rs. 26.96 crore was spent on Risbikesh Plant and Rs. 31 crote 
on Hyderabad Plant. In spite of the huge investments incurred the performaDcos 
of these plants continued to be rar from satisfactory. The capacity utilisation 
of both these plants even arter expansion remaiaed at 70 per cent. The CMD. 
IDPL had also admitted in evideace tbat in tbe coming years it would further 
decline if one 80es by wbat hal bappened in the Western world. 

12. Tbe Committee also noticed tbat expansion scheme bad proved a mis-
match bttween production and marketability. What was produced by the Company 
was not lifted by the market and wbat was required by market was not being pro-
duced. This resulted in huge accumulation of inventories of finished products to the 
extent of Rs. 49 crores in 1984-85 and RI. 37 crores in 1985-86. Tbese buac inven-
tories resulted in the acute shortase of worting capital as a result of wbich the 
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Company bad to resort to drastic cut in tbe production of .ome of tho eIIIntial 
druSI which bad to be imported. The country spent foreisn exchansc wortla 
about Rio 2S crore. per annum on the import of tbese drugs. Tbe Committco 
felt that the expansion demes of" both Riahikeah and Hyderabad plant were 
ill-timed and iU-conceived and proper study of the demand of tbe drulS pro-
posed to be produced WIS not undertaken before the expansion proposal 
was sanctioned and implemented. Tile Committee therefore, recommended 
that tho whole matter should be looked into with a view to fixing responsibility 
and accountability of those responsible for this lap.e- The Committee bad al.o 
deaired that matter should be gone into in all its perspectlvea and every effor t 
should be made for the optimum utilisation of the capacities since created. 

13. In their reply, the GOvernment have stated that they have constitu-
ted a Higb Level Inter-departmental Experts Committee to go into inter-olio. 
ahortcomings and deficiencirs in investments made by tho Company in various 
projects. The terms of reference of the Committee are as under: -

0) To identify broadly tbe reason. for thelosSCI incurred by IDPL during 
the last 10 years ; 

(ii) to examine the soundnCII of the major investment decisions taken by 
the company during tbis period and to identify the areas of weak-
DeSUS in this regard ; 

(iii) to fix responsibility for any laples which may have occured; and 

(iv) to IU8lest procedural and structural changes, if any, to COVer weak-
nesses as identified in (i) and (ii) above. 

14. ne Commltttl hope tbat .... proposed Blab Ltyel later departmeo'al 
Espertl committee eollltit1lted to 10 lato the lbortcoBlIDl1 aad deBeI'Dei. ID 
IDlfttm.... ete. made by the Co_,.., til .. rloas projects. woaW complete daelr 
lan.iptlon at tbe earliest. The Committee would Uktto b. apprised of ,be 
."IDP of the Rid Expert Committee and about tbe aellol taken by GOy ....... 
lDeDt tIIenoD. 

E. Prol.ction against leakag. of R&D efforts 

Reeommeldatatlon S. No. 14 (Para 3.61) 

IS. The Committee had observed that many of the small Icalc units were 
thrivinl oa the techno)osy stolen from IDPL either throusb ·tbe retired perlons 
or throop those who were inllde the company and were actiDI as black Iheep. 
The Committee bad recommended that to protect the interest of IDPL and 
HAL imd to provide proteetion apiOlt tbe theft of their R&D effortl. !be 
Government should consider the feasibility of briDgin. in a compRheGI1Ve 
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legialalion to eliminate the chances of leakip of technology and to eDIure that 
the fruit of R. & 0 elforU of enterprisina companies did not act lost or dif'ued 
and eDjoyed by UDscrupulous companies. The Committee had also felt that it 
the Itrictelt quality control measu~ were insisted UpOD, the mushroom 1I'0wth 
of small scale thriving at present on stolen technol08Y would drop out. 

The Committee therefore desired that special meuures abould be taken 
by Government to eUlure quality control in drug industry especially in the small 
scale sector. 

16. The Government have stated iD their reply that under .provisioDS of 
the Drugs & Cosmetics Act & RuJes every licenced drugs manufacturiDs Unit 
is required to adopt various quality control measures by providing facilities for 
testing samples of every raw material used in maDufacturinl a drul formulatioo' 
both active ingredients as well as pharmaceuticals aids and adjuncts which ,0 
in a formulation. The manufacturers are also required to teat samples of every 
batch of formulation manufactured and also retain report on a ample of oach 
batch of drug marketed. These provisions are applicable to aU sections of 
drug industry Le. large, medium and small seale uDits. However. it is observed 
tbat due to constraints of finance, tbe quality control measures adopted by 
small scale units arc sometimes not to the same level as adopted by larp ICale 
drugs manufacturiol units. With a view to ensuring quality control in drug 
industry especially in the small scale sector. Good ManufactlUin, Practices arc 
beiDg i!lcorporated in the Dru •• and Cosmetics Rules. As soon as these Good 
Manufacturinl Practices are 'finalised every Drug Manufacturer. whether U1 
small scale, or large scale will bave his own testinllaboratory to lest the quality 
of raw materials used. to carry out in process controls. to test each batch of 
finisned formulations aDd to carry out Itability studies etc. on drugs manufac-
tured by him to ensure their quality during the entire shelf life. Thil wiD 10 a 
10Dg way in ensurinl quality of drugs marketed even by small scale units. 

17. The Go,erDmeDt ban Dot liveD lUIy reply wltll regar. to the lalPl-
tloa of the Committee for brlnl181 oat. com,n""'" 1 •• IIItfoD to .llmJute 
lite cbaacea of I~.k ... of teehllololY and to protect tile IDtertla of eaterpr'" 
compam- apiMt the tbeft of tbelr R &: 0 dort. partleular', b, emplo,.. ... 
ex-eDlployen of tile eODlpaDy. The Committee hope .hat tile Mlailltry .... takeII 
DOte of tid_ 1.II_tJOD aD' wiD br18, Ja tbe deaJre' le,ialatJoa at the ""'letIt. 
Tbe COllUlllttee woald like to be IDforme. of tile aedGD takeD .y ConraDl.t •• 
this regard. 

F. Held lor an ex~" 10 head R &: D Divulon 

ReCOIDDlfD'atloD SI. No. 16 (Para 3.70) 

18. The Committee had DOted that ever since the retirement of GeDeral 
Manaler of R "D Division in Hyderabad Unit in April ,1986. R &: D was 
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beinl looked after by a periOD who had never worked on the R&D lide. The 
General Maaa,er (ProductioD) was coDcurrentl, Jookin, after R &: D. The 
C'.ommittee had desired that company should take immediate action to brill, 
R&D UDder the char,e of an expert in the field of R&D so that tbis vital 
field could be looked afler in the best possible manner. 

19. In their reply, the Governmeot have stated that the overall require-
ments oithe Compauy including R &: D are beinl reviewed. After the review, 
action to bring R&D under the cbarge of an expert in the 4eld of R&D will 
be taken up. 

20. ne Committee re&ftt to Dote that e,ea after a lapae of more thlD 
.... t moothsof preseatatiOD of their report to Parl'lmeat, the overall requirement, 
of the eompaD)' IDcladlDa R &: D bale not beeD reviewed yet. TIle Committee 
.Ied hardly .. ,bulle tbe argeDt Beed of placiDg a &: D DJ,IIiOD of Hyderaba. 
UaIt uder the claar,e of aD upert ID the field of R &: D 10 tblt this vital Beld Is 
looked after ill the best possible mu.r. 

G. Subsidy for life-Iavi", Drugs 

RlCOmmeadadoe 81. No. 27 (Para 5.40); 

21. The Committee had desired that tbe GovernmeDt should favourably 
consider the feasibility of subsidisiDg IDPL aD the aualosy Qf fertilizer units 
which help increasing agricultural output for feedioa the country's millions. 
In Committee', view there was a stroDg case for providing subsidy to IDPL as 
it supplied life savioa drogs at a price lower \han cost of production to country-
men aDd helps them maintaining their good health. 

22. In their reply, the Govemment have stated that due to fiaancial 
constraints, it will not be possible for Government to iubsidize IDPL on the 
aaalo,y etf fertilizer units. 

23. The COlDIDhtee are Dot connDeM with the reply of GoverDmeat. Tbey 
feel tIIat the GoveromeDt hive not pen a serioa. throop' to ,bll SIIdeatloD 01 
.. bsidizla.IDPL. The Committee reiterate their orIpo_1 recommeadatioD aDd 
MaIre tbat the Goverameat lbeul. conllder the matter to all its aerlOlllDeiI. The 
lDaaciai coDltraiDt abould DOt come ia the wa, 01 subaldisi.. IDPL if it Is 0:-
peeW to lapplJ Ule .. ,IDg lira. at a price lower tltu Itl eost of production. 



CHAPTER II 

RECOMMENDATIONS THAT HAVE ACCEPTED BY GOVERNMENT 

RecolDmeaUtioa Serial No.1 (Panaraph No. 2.26 to 2.18) 

In spite of BPE's instruction issued in November 1970 askiq aU the 
Govel"DlDCnt Companies to initiate action to formulate statement of their 
objectives and obligations aDd bave tbem approved by the Ministry. practicaJly 
no action was tabn by IDPL for more than three year. When the Committee 
took up examination of JOPL in 1973-74 and recommended immediate 
finalisatlon of its objectives. only then the action to formulate objectives and 
obligations was initiated by the uadertaking. This was also admitted by CMD 
during his evidence before the Committee. 

In October, 1974 while forwarding action taken notes tbe Department of 
chemicals and Fertilizer. informed tbe Committeo that statement of objectives of 
IDPL was prepared and sent to BPS for their comments and approval. Apin 
in their 76th Report (1975·76) on action taken by Government on tbe 
recommendations contained in 56th Report, the Committeere-emphasiled the 
need for expeditious finllisadon of the statement of objectives and obligations 
of IDPL. The Department of Chemicals and Fertilizers have now stated that 
IDPL did send tbe objectives approved by their Board to the Ministry anel 
tbe Ministry approved them and sent them to BPE for their concurrence. 

What is most surprising is that neither the undertaking sent aDY reminder 
to the Ministry .nor the Ministry pursue the matter with the BPE once they 
had sent the statement of objectives and obligations for their concurrence in 
1974. The undertaking reminded the Ministry only after JO years i.e. 1984 and 
that to after an audit question in that regard was received by them. The 
Company have also stated that rhey did not feel it necessary to remind the 
Ministry as the Company after preparing the objectives, had been trying to 
attain them but did not give the same importance to the approval of 
objectives by tbe Ministry or BPE. However. it was admitted in evidence by 
CMD tbat if approval of Ministry was mandatory, the Company had then 
faned. The Ministry also cannot be absolved of their responsibility in this 
regard as even on this date tbeir approval in writin8 to the objectives, reported 
to have been framed and approved by the Board of IDPL In 1974, bas Dot 
been communic.ted to the l1nd~rt.king. The COD'lPlfUe, C8J1J10t but stroD,I), 
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deprecate the lackadaisical manner in which both the undertakin, Ind the 
Miuiatry have discharged tbeir relponlibilitiel in this rOJard. In Committ~'s 
vjew the approval of the objectivea by tbe Ministry ill mandatory and they 
cannot escape their responlibilfty in thil manDor. 

Reply of Goyernme.t 

Both JDPL and Government have noted the observations of tbe Com-
mittee. Ministry's approval in respect of objectives and oblisations of tbe 
company has since been conveyed to IDPL. 

[Ministry of Industry. Department of Chemicals and Petrochemic:als O.M. 
No. 50 (4)/87 PI (V) dated 26th November 1987J 

Commeats of the COlllDllttee 
(Please see Paraaraph S of Chapter I of the Report) 

Reeo •• eDdatioD Serial No.5 (Par ... ,. NoI. 2.32 " 2.33) 

The Committee alao fiod tbat as per directives of BPE issued in 1970 aod 
reiterated in 1979 aod 1983. Public Undertaldnss in additioD to macro 
objectives should allo have micro objeetivea consiltent witb broad objectives 
in contradiatiaetion to annual plaos 10 that the performance of the uodertaking 
could be 'judsed witb reference to macro and micro objectivcs and annual 
~~ . 

Accordinl to IDPL a set of micro objectives was prepared and placed 
before their Board io February, 1984. But their Board wanted tbe micro 
objectives to he re-drafted. Tbe micro objectivel were being re-drafted and 
were to be placed before tbe Board for approval Ihortly. In tbis connection, 
tbe CMD or IDPL admitted during evidence tbat re-draftiq of micro 
objectives bad taken some time as the Gompany had been more occupied with 
the question of itl survival. The Com'Dittee atroD81y deprecate tbia inordinate 
delay in finalisiog the mic:ro objectivc:l allo. The Committee urp that tbe 
micro objec:tivea sbould be finalised by the Company and ,ot approved by tho 
Ministry without Curther 1011 of time. 

Reply of Goverament 

JDPL hall since finalised ita micro-objectives. whic:h have also been 
apprcwed by Ministry and conveyed to the Company on 8.9.1987. 

(Ni.late)' of Jndustry. Department of Chemicals Ind Petrochemicall O.M. 
No. '0 (4)/87 PI (V) dated 26th November 19171 
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RecemlDeadatlon Serla' No. , (Paraanph No. 2.3") 

Bellides the micro objectives, the Company allo do Dot bave any 
Corporate Plan approved by the Government. A draft corporate plan is 
reported to . have been prepared by the Company but it still in the prOCelS of 
finalisation. In this connection, the representative of Department of Chemicals 
&, Petrochemicals allo admitted during his oral evidence that the Company bas 
Dot formulated any corporate plan as yet but now it is being done. He also 
clarified that it is not mandatory on the part of the public undertakings to 
obtain approval of the Ministry to the Corporate Plan. The Committee. there-
fore. urge tbat the Corporate plan should immediately be finalised and got 
approved by the Board 10 as to provide the Company a more definitc balil to 
plan its further activities. 

Repl, of GonrDDleDt 

The work of firaliling the Corporate Plan of the Company hal been 
entrusted to a group of officers of IOPL. It i. expected that the Corporato 
Plan would be finalised by the Company by December 1987. 

[Ministry of Industry. Department of Cbemicals and Petrocbemicals 
O.M. No. SO (4){87 PI (V) dated 26th November 1987]. 

Commeatl of the Committee 

(Please see paragraph 10 of Chapter I of tbe Report) 

RecoDlDleDdatioD Serial No. , (P .... grapb No. 3.55) 

The Committee have also observed that in order to increase capacity 
utilisation, schemel for the expansion of Rishikesh and Hyderabad Plants were 
undertaken by the Company with the approval and Ministry and huge amount 
to the extent of Rs. 26. 96 crore wal spent on Rishikeah Plant and RI. 31 crore 
on Hyderabad Plant: Inspite of the huge iovestments incurred on the expansion. 
the performances of tbese plants continue to be far from satisfactory. The capa-
city utilisation of both these plants even ofter expansion remains at 70 per cent. 
In tbe coming years it would farther if decline one goes by what has happened in 
the western world, as was admitted by CMD of IDPL during his oral evidence. 
The expaolion scheme has allo proved a mismatch between production and 
markctabJity. To Comm,ittce's dismay, what was produced by the Company 
was not lifted by the market and what was required by market wal Dot being-
produced. Tbis is evident from the fact of accumuJatioD of such a bage inven-
tories of finisbed Products to tbe exlellt of Rs. 49 Clores in 1984-8S. The inven-
tories are reported to have come down to Rs. 37 crores in 1.98S-86. These huCe 
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inventories resulted in the ecule shortage of working capital as result of which 
the Company bad to resort to drastic cut in the production of some of the 
essential drugs which are now being imported. Tbecountry is spending valua-
hIe foreign exchange worth about Rs. 25 crores per annum on the import of 
tbef:e drugs. It is really pity that when the capacity remains underutilised, drug 
which can be produced indi,enousJy should be imported. Therefore, in Commit-
tee's view fhe expansion scheme of both Rishikesh and Hyderabad Plant was 
ilI·timed and iIIconceived. No proper study of the demand of the drugs pro-
posed to be produced was undertaken before the proposal was sanctioned and 
implemented. For this lapse, tbe Ministry also cannot escape responsibility as 
they should have gone deep into the' matter before affixing tbeir seat of 
approval to the expansion proposal. The Committee. therefore, recommend 
that the whole matter should be looked int,,) with a view to fixing responsibility 
and ac::countabilty of those responsible for this lapse. The Committee also 
desire that matter should be gone into in all its p::rspective8 and every effort 
should be made for tbe optimum utilisation of the capacities since createt!. 

Repl, of Ooyeroment 

Ministry has constituted a Hilh Levellnter·departmental Experts Commit-
tee to SO into ',,'tr-lI1ia, shortcomings and deficiencies in investments made by 
the Company in various projects. The terms of reference of the Committee are 
as under:- "" 

(i) To identify broadly the reasons for tbe losses incurred by IDPL 
during the last 10 years. 

(ii) To examine the soundness or the major investment decisions taken 
by the company during this period and to identify the areas of 
weaknesses In this regard. 

<iii) To fix responsibility for any lapses which may have occurred. 

(iv) To suggest procedural and structural chanlcs. if any, to cover 
weaknesses as identified inCi) and (ii) abol'e. 

[Ministry of Industry, Department of Chemicals and Petrochemi-
cals O. M. No. SO (4)/87 PI (V) dated 26th November 1987] 

CODIIDeats of fbe Committee 

(Please lee paragraph 14 of Chapter I of tbe Report) 
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Reeo ..... tiOD Serial No. 10 (Pan .. " No. 3.56> 

The Committee also fiud that for Rishikesh Plaut an ambition. scheme 
was drawn for acquiring the late.t tecbnolo., for antibiotics and qreemCllt 
wa. reached with an Italian firm and officers were lent for training to Italy and 
about Rs. 25 crores were spcnt in al1 for this purpose. Unfortunatel,. aU the new 
sections opened have since been closed and officers trained in Ital, for specific 
jobs Ilrc not doing those jobs and .ome of them have already left the Company. 
This in Committee's view is a clear case of bad planning and mismanagement 
cf resources. Similarly in Hyderabad expansion of certain products such as 
Analgin. Folic Acid. Vit BI. B2 was reported to have been successful but the 
introduction of new products did not take off'due to their failure to compete 
in the market. Further. certain products for whicb large capacities were created 
were subsequently banned by GovernDlent. While expressing their unhappiness 
over the whole affair. the Commttree recommend that JDPL/Governmcot 
should take appropriate action to utilise gainfUlly the spare capacity created 
at Hyderabad Plant by Producing alternate drugs by making changes in 
production technology. where feasible. 

Reply of GO'ferDmcDt 

The plants for Analgin, Vitamin B·I and Vitamin D·2 are now in regular 
production. The two plants set up for the production of Sulphametboxipyradi. 
zine and Sulphedimethoxine. could not be commissioned due to lack of 
sufficient demaod. However. tbese facilities were su.bseqoently converted for 
production of chloroquin Phosphate which has been taken up for regular 
production. 

[Ministry of Industry. Department of Chemicals and Petrochemicals 
'O.M. No. SO (4)/81 PI (V) dated 26th November. ]981J. 

Rec:om .. eadatl.D Serial ~o.Jl (Paragraph NOI. 3.51 " 3.S8) 

The Committee find that capacity utilisation positioll of Madras Unit is 
still worse. In term. of percentage. the capacity utilisation of Surgical Instru. 
ment Plant of Madras bas declined from 20.9% in 1980·81 to 17.8% in 1983.84. 
The position has remained stagnant thereafter. In 1976, a formUlation 
division. scalpel blade unit and fabrication unit were added under the expans. 
ion scheme but despite this the losscs continued to mount and the new units 
conti Due to function at much below the installed capacity. 

According to IDPL. this unit employes 1100 persons out of which 50 are 
utilised in general engineering side and ISO in tbe formulation unit and tbe 
remaining 900 are without work. they come, sit and 10 back. Tbe possibility 
of utilization of these 9CO persons in HMT and BEL was explored but no 
positive respon6e bas been received. The Committee arc sorry to say that a 6iet 
CODcxrn like IOPL can not afford to pay to those 900 persons for practically 
doing no work for all times to come· The Committee desire that tbe pOIlibility 
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of utiliaing these pcriODa may by explored a afresh with HMT and BEL at 
tbe level of the Mini8try. If these two orB.oisations are .tiU not prepared to 
tate thele penonl. then the Company/Goverment sbould wort out the "Golden 
Hand Shakc Scheme" to enthue the workers to seek voluntary ratirement 
rather tbaD sitting idle which io due course may make them incapable of 
doinl aoy work. 

Reply of GOllrament 

The RehabUtation Plan of the Company cnvilaps reduction in the 
existing man power of the Company through a Voluntary leperation scheme. 

[Ministry of Industry, Department of Chemicall Ilod Petrochemicals 
O.M. No. SO (4)/87 PI (V) dated 26th November. 1987 

RecommeacJatioa Serial No.12 (Paragraph No. 3.'9 & 3."6IJ) 

The Committee are also distresld to note that whereas huge capacity 
of IDPL remains under or partiaUy utilised it ha. agreed to the setting up 
itl subsidiaries in U. P. resuldnB in erertion of formulation capacity beyond 
anybody's requirement. ,This was also admitted by Chairman of IDPL that 
the Company must bave presented a rosy picture to the Planning Commission 
while aeekieS their approval for this joint venture otherwise Planning Com-
mittee would oot have agreed to tbis propolal. In Committee's view, it is a 
clear case of investment in a bad venture and should not have been agreed to. 

The Committee hal also been informed tbat some of the S tate Governments 
iDcludiDS Andbra Pradesh, KeraJa aDd Karnataka have already r.et up their 
own drug unitl Ytbile others are proposing to do 10. In Committee'. view tbis 
will not only bring down further the capacity utilisation of IOPL but wiJl 
also result in duplication of effort and wasta,e of public resourcCIS. The 
Committee, therefore, desired that the Govt. should take up tbe matter with 
the State Governmeot and request them not to set up their own drug units in 
fields where IDPL has already tbe capacity but to purchase their drug requir-
ment from IDPL. Government may also issue fresh instructions to all Central 
Government Departments. Hospitals and Medical Inltitute to purchase form-
ulations etc. from IDPL so as to help the Company to clear its bup accumulated 
.tock of drugs. 

Reply of Government 

Miniltry has been requesting State Governments at tbe Cbeif Min isters' 
level. to purcbue their requiremeDts of medicincs from the public sector 
drus companies (including IOPU, keeping in view the larae investments 
made by the Government for creatiDB facilities for their manufacture. 
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However. lome of the State Government have preferred to set up their own 
fadli~ies in their keenness to extend field of induatrialisation in their reaptetivo 
states. 

Ministry is also operating 8 scheme of purcha.e preference under which 
all the Central Goverament Department., hospitals and other Goverament 
institutions are required to purchase their requirements of items manufactured 
by the Public sector drug companies (including JDPL), but not produced in the 
sma II scale sector. 

[Ministry of Industry, Department of Chemicals and Petrochemical. O.M. 
No. SO (4)/87 PI (V) Dated 26th November. 1987]. 

RecommeadatloD Serial No. 15 (P ........... No. 369) 

The Committee are slad to note tbat the Government are soing to live 
statutory basis to the good manufacturing practice. This will be applicable to 
small as \\ ell as large scale industrie. and all those who will not follow this 
practice will be punisbed under the Drugs and Cosmetics Act. Since tbe small 
scale units have to take permission from the Stite Drug Controller for 
starling tbeir busines •• tbe Act i, beiDg applicable to them also. Furthermore. 
in the licencc application (orm. a proforma is being stipulated whereby tbe 
Company has to give details of equipment' propoud to be installed with 
capacity. cost etc. whicb will take care of the orgaoised soctor. The same sel of 
guidelines are al,o propOled to be sent to tbe State Autborities to include them 
in tbeir proforma for registration of industries because .mall Icale industries 
are registered at the State level. The Committee bope that witb these stept 
together with strict quality control measures would plug tbe loose ends and ,0 
a long way in arresting tbe growth of unscrupulous companies. The Committee 
would watch with interest the effect.of implementation of tbese measures 

Repl, or Goyer.ment 

Draft of Good Manufacturing Practices bas been published for public 
comments and comment. have been received from different sources. These are 
under examination and will be finalised shortly. With implementation of these. 
Good Manufacturing Practices. it is expected that tbere will be uniformity in 
quality control measures to be adopted by eaeb drug manufacturing unit, which 
wj)) go a long way in ensuring quality of drug manufactured in the country. 

[Ministry oflodustry, Department of Chemicals and Petrochemicals O.M. 
No. 50 (4)/87·PI (V) dated 4th December. 1987] 
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Ilec:cnameadattoa Serial No 17 (Paraarapb No. 4.67--469) 

The sales of various products manufactured by IOPL durinl the last 4 
ycars from 1982·83 to 1985-86 have been of the order of Rs. 105-45 crores, 
RI. 107.45 crores, Rs. 115.93 crorcs and Rs. 117.47 crores respectively. The 
Committee regret to say that the sales have remained more or less stalnant 
due to poor and inefficient sales set-up. As a result the IOPL trade sbare 
declined to only 1.7 percent of the total retail sales of Rs. 166() croros (in 
1983-84). This in Committee·s view is hiahly in commensurate with tbe size of 
tbeinvestment made by the Company. The trade share of some of tb~ Private 
Companies like Glaxo, Sarabhai and Pfizer who arc the market leaders at 
present is S.O%. 4.8% and 3 S% respectively. The IOPL's insignificant share 
in trade sales has resolted in lower realisation as most of its sales are orders 
from Govel1lment agencies and institutions. 

The main reasons for the unsatisfactory growth of sales arc stated to be 
due to the los. of even tbe institutional sales because of emergence or JhiDt 
Sector and increased competition from otber Public Sector Units, State Sector 
and Small Sector Units. Production constraint due to paucity of fund. shortage 
of raw material, power and wlter have also badly affected the sales. 

The Company also appears to have failed to take cognizance of the 
changes in the demand pattern resulting in huge loss due to the accumulation 
of inventory of finished prodllcts not being lifted by the market. The Committee 
feel that in order to improve the financial health of the Company its sales 
must iacrease substantially. Keeping in view the fact that payments from 
Government departments and Govt. organisations are very much delayed, 
,reater emphasia sbould be on increasing market abare of the trade. Tbe 
Committee recommend that IOPL should evolve bettef strategy to improve its 
sal .. which wiu go a Jong way not only in Wiping out the staggering Josses but 
wiD also heJpin the optimum utili.ation of created production capacity. The 
Committee desire that IOPL should become market leader and fulfil its 
objectives of providing cheap drUB. to the millions. The Committee also desire 
that tbe Central Govt. should extend purchase prefcrence to those products 
which are manufactured by IOPL and other Public Sector Units. Sucb purchase 
preferences would definitely help in boosting tbe sales of pubJic undertaking •• 
lnstructions in this rcgard may. therefore. be issued to aU Government 
agencies. 

Reply of Goyeram.Dt 

Better .ttate8iea are btiOI evolved to iocrC8se the sales and realisations. 
The followi.., steps bave been taken by tbe Company to improve the sales and 
realisations :-



(i) Efforts to improve thc industrial rclation. with field torce. 

(ii) Training and re-training prolrammes for the field force. 

(iii) Monitorina of sale. performance. 

(iv) Sales promotion activities. 

(v) Introduction of new products having better marDig and large 
market. 

(vi) EtTorts to improve the realisations from the institutional sales. 

As a result of all thcse measures, the ComfJ3,oy has been able to increase 
its sales to Rs. 60 crores during the first half of 1987·88 as ('om pared to RI. 43 
crores in the corresponding period of the previous year. 

[Ministry of Industry, Department of Chemicals & Petro·chemical. 
. O.M. No. SO (4)/87 PI (V) dated 26th November, 1987]. 

ReeemmendatloD Serial No. 18 (P.r ..... pJa No.4. 70) 

The Committee have aJso noticed that the Company ji foUowinl a system 
of fixinS sales tarlets for each bulk drug and fOrmulation every year but the 
target fixed were never achieved even when these werc revised downward. 
Whilc expressing their unhappiness. the Committee desire that the lales targots 
should not only be fixed on a realistic basis but once these are fixed. every 
must be made to achieve those target I without any exception or cxcuse. 

Reply of Government 

AccordiDI to IDPL, the salel target for 1987·88 has been fixed on a 
realistic basis, taking into consideration the market conditioDs and other 
relevant 'aclors. The sales target for 1987·88 is Rs. 137 crores and sales during 
the first half of the year amount to Rs. 60 crores. The Company is hopeful 
of achieving the sales target. For the futuR allo, the Company shall endeavour 
to fix sales targets OD a realistic balis and to make every effort to achieve 
them. 

[Ministry of Industry, Department of Chemicals & Petrochemicals 
O.M. No. SO (4){87 PI (V) dated 26th November, 1917] 

Recommeac1.tioD Serial No. 19 (ParaS,.,h No.4. 71 ) 

The Committee note that the Company was manufacturinl and suppJying 
Cold Tablets to the Mini.try of Defence as per their special requir~en~s for 
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use in Armod Pl>rces Medical Services. The supplies were beiDg made by 
IDPL under an agreement entered into betweon the Ministry of Defence and 
IDPL and on the basis ,of ordors placed by DOS & D. The Compaoy supplied 
tbe Cold Tablets against 4 orders placed by the Ministry of Defence between 
6·8·1981 to 13·8-1984. The Ministry of Defence accepted tbe "upplies in fuJI 
made by the Company against the first two orders placed on 6·8·1981 and 
18-5-1983. Later, the Ministry of Defence rejected supplies of 3.25 million 
Tablets and 2.S8 million Tablets as against orders of 5.93 million and I S IS 
million Tablets place.d respectively 00 12.12.1983 and 13.8.1984. According to 
the IDPL, the main reason for the rejection was the new method of tClling 
adopted by the Ministry of D"rence, whereby tbey had detected some diver. 
pnccin tbe content of ingredients as against their prescribed requirements. 
The Company is reported to bave contested tbis new method of testing by the 
Ministry of Defence on tbe plea that drug supplied by IDPL would bave ful· 
filled the special requirements of the Defence Ministry. if tbe testing would 
have been done with the same method as was being followed during th~ last 
five years. Inspite of several meetings between the officials of IDPL and the 
Ministry of Defence, the dispute still remains unresolved. As the rejected 
stocks were manufttctured by tbe Company between February, 1984 to 
February. 1985 these have developed free salicylic acid content higber tban the 
permissible limit. Thus, tbere .is no possibility of tbe material now beinl 
accepted by the Defence Authorities nor can it be sold in tbe OpeD market. 
The manufacturing cost of the rejected stock is stated to be around Rs. 4.S1 
lakhs. The Committee recommend that the Company should ~ake concerted 
efforts to resolve this disp'ute amicably. The Department of Chemicals &: 
Petrochemicals should also use their lood offices to brin, about a settlement 
in this regard to the satisfaction of both the parties in terms of asreements 
between them. At the same time it should be ensured in respect of any future 
lupplics there is a clear understanding between IDPL and the Ministry of 
Defence on the norms for telting the drugs so that the present type of situation 
does not recur. 

Repl, of GoverameDt • 
The dispute regarding acceptance of cold tablets could not be resolved 

inspite of a series of meelinas with the defence authorities. The condition of tbe 
rejected stocks has also deteriorated further because of development of frcc 
Salicylic acid due to long storage. IDPL. therefore, does not consider it 
worthwhile to pursue the matter further with the defence authorities for 
acceptance of this stock a'1 the free Salicylic acid content bal exceeded the 
permissible limit. However. for fllture supplies, due care will be taken by the 
Company 10 tbat there is a clear undentandinaregardinl tbe specifications and 
method of analysis before any commitment is made for supply of the product. 

[Ministry of. Jndultr)', Department of Chemicals & Petrochemicals' Q.M. 
No. SO (4)/87 PI (V) dated 26th NOlember, 1987). 
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BeeolDDlendadoa Serial No. 20 (Paragraph No.4. 72) 

The special repuirement of certain State Governments is reported to be 
another constraint in the production of drul by IDPL. According to IOPL. 
State Govts.lluch 8S Tamil Nadu and u.p. insist on the State .)ogo being 
embossed on the tablets and capsules and printed on the labels, tins, boUle a, 
cartonl etc. We~t Bengal Government want the CMS Catalogue No. (Central 
Medical Store No.) and the year of supply to be marked on the bottles labell. 
tiot etc. In the case of Kerala. the words '~eraJa Healtb Service-Not for sale' 
are to be printed on tbe labels/cartons/tins. It hI' been represented to the 
Committee tbat these requirements of State Government hamper the normal 
commercial activities of the Company. They often result in delay in supplies. 
sometimes leading to cancellation of orders by State Governments. Accumula-
tion of stocks of drugs and formulations also take place in antiCipation of 
placement of orders. Such atocks caollot "Iso be transferred from one State to 
another and the ftexibility of diverting stockl for sale in the market is lost1when 
logo is printed on the labels cartons vials 'etc. The printing of logos on the 
caPlules, embossing of tins etc. also involvo. extra expenditure resilitiog in 
increase in the cost of production. The Committee desire that the Ministry to 
take up tbe matter with the concerned State Government aDd prevail upon 
them not to insist on embolling of .;tate lOBO on drugs ordered by them. The 
Commttee allo auggest that IOPL should enter into firm agreements with the 
State Governments stipulating that the State Governments must lift the full 
supplies manufactured specillly for tbe even where the delay occurs on account 
of meeting their special requirements. In the event of stocks not beiDg lifted 
within the stipulated time the State Government musl compensate the Company 
for uDnecessary blocking of their fund •. 

Rep" of Gonrallltllt 

At present, the Company supply logo stocks only to the .State Govern-
ments of Tamil Nadu and U.P. Necessary precautions are taken by the 
Company to ensure that advance orders arc received for the logo stock require-
ments of these two State Governments and commitment is obtained from 
them ror lifting of the stocks bearing the logo of tbe respective State Govern-
ments. 

[Ministry of Industry. Department of Chemical. & Petrochemicals 
O.M. No. SO {-4)/S? PI (V) dated 26th November, 1987.} 

RccolIIIDod.tlOil Serf.1 No. 21 (P.r ..... ,.. No • .c.73J 

The Committee regret to note that the marketing organisation of the 
Company is plagued by very serious problems. Its top Management has bee-n 
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in a state of disarry and has not been able to function as a team being infected 
by. arollpism. each tryiDI to pull in different direction. It appears to the 
Committee that tbe interest of the orlanisation was the Jast thing in the minds 
of manaleR of tho marketing wing of the undertaking, 

Rep., or Goftftlmeat 

The Company bas taken action to revamp its Marketina Division on a 
priority basis to ensure that this Division functions with team spirit in order 
to achieve best results for tbe or,anisation. 

[Ministry of Industry, Dcptt. of Chemicals & Petrochemicals O.M. 
No. SO (4)/87 PI (V) dated 26th November. 1987). 

ll~mlllftd.tfoD SerIal No. 22 (Paragraph ~o. 4.74) 

One of the serious problems faced by the Company is stated to be tbe 
unionisation and a very negative attitude taken by their field force. The 
Medical Representatives of the Company are required to disseminate the 
technical details regarding the products manufactured by IOPL to the medical 
profession throuch visual aids. literature and physician'. samples, highliabting 
tbe advantages of the products with a view to generate prescriptions from 
doctors. In this connection, the Committee have been informed by IOPL that 
tbeir Medical Representatives were not performing their fuactions well. They 
were also not visiting the doctors and chemists which was a part of the normal 
duties assigned to tbem. They were selling the samples given to them for free 
distribution to doctors. Tbe Federntion of Medical Representatives of all drug 
companics was Btated to be main force behind such an attitude of field force 
toward their job. Majority or the Medical Representatives were members of 
tbis allociation. The Association was reported to be resetting to intimidatory 
tactics by tbreatening the Chemists not to keep the products of IOPL and 
allO beating up the staft' of IOPL. To tackle this problem, tbe CMO, IOPL had 
a talk with the President of the Fede,ation of Medical Representatives and 
asked tbem to stop blackmailing IOPL in sueh a manner. He is also reported 
to bave warned them that drastic action would be taken against tbose IOPL 
Representatives who were found indulging in such activities. As regards taking 
no action alainst erring Medical Representatives, tbe C & MD, IDPL expres-
sed belplessness because IDPL beiDg a Orvernment Company, they were 
unable to issue even a obarge sheet without it becoming a court matter which 
would unDecels.ril, draa on for year, whereas the private companies in such 
cases would just sack sucb persons with imr;unity. The Committee are dismayed 
over the Jack of motiv.tion in the marketing dr,anisation ,and state of help-
lenness on the part of the marsaiemcnt of the Compaoy in takina any action. 
against the erri!lS medical Representatives of the Company. They fecI thlit t.hls 
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.tate of affair. should not be allowed' to colltinue any furthor and indilcipJine 
in any form should be put down with a heavy hand by taking hard decisions. 
if necessary. At tho same time. tbe Committee recommend that immediate 
remedial measure should be taken to remove the genuine grievances, if any, of 
Medical Represent alives in consultation with their representalives and all 
efforts should be made to channc:lise tbeir activities in the right direction. The 
motivation of the field force is a must and deserves special attention of top 
Management to pull the Company out of the red. 

Reply of GOJernDleDt 
Bfforts are being made by the Company to improve the industrial rela-

tion~ with the fiald force. The Federation of Medical Representatives Associa-
tion of India,. representing tbe Medical RepJ't'sentative. of IDPL. has agreed 
to extend cooperation in maximizing sales of the Company's products. The 
Company has also revived the working of the Regional Grievance Committees 
and tbe Central Grievances Committee, a forum set up for discussing and 
settlin, tbe grievances of the field force staff in an amicable manner in the 
best interests of the Company. The Company has already settled some of the 
pendillg irritantl. 

[Ministry of Industry, Department of Chemicals & Petrochemical, 
O.M. No. SO (4)/87 PI (V) dated 26th November, 1991]. 

RecollUDfodatloD SerIal No. 24 (Paragrapb No. 4.7S) 
The Committee note that due to a very adamant poslure taken by the 

Director (Marketing) and also rigid attitude of the Marketing Division. There 
were some problems in the smooth functioning of the Marketill8 Division. 

'The Committee are. however. glad that for bettcr co-ordination belwccn tbe 
production Division and the Marketing Division. the C&MD. "IDPL is reported 
to have sotted out the iSlue by finally moving the Marketing Division to GurC-
aon. the main headquarter of JDPL. As regard's disciplinary action against 
the Director (Marketing) who was defying the CMD" it has since been reported 
that he has been sacked by the Government. The Committee trust tbat the 
Government in appointing a new incumbent to the pod of Director (MarketiDg 
will ketp in mind the thorough ProCessionalism required in tackling the com-
plex problems facing the Conpany in the field of marketing. They. therefore. 
suaest that in selecting the new Director (Marketing) Government should 
exercise utmost eare to avoid recurrence of the problems faced by the Company 
in tbe past. 

Repl, of GoverDment 
[Ministry bas noted this recommendation of tbe Committee and a 

competent penoD has been selected as Director (Marketing] 
{Ministry of Industry, Department of Chemicals & Petrochemicals 

O.M. No. SO (4),'87 PI (V) dated 26th November. 1987]. 
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R~_datIoItSerlaJ No. 24 (Plnerl,. No. 4.76) 

The Committee are informed that Marketing is one arca of weakness of 
IDPL which requires rehabilitation. In this conDection. the Company 
has been advised by the Con9uJtanls that the Company should Jay more 
emphasis on marketing by way of forecasting and tosting its products according 
to tbe demand. This strat~gy according to the Oove'nment is being worhd out 
by the Company in consultation with the conguUants. The need for revamping 
of marketing operations of the Company was also emphasised by the Minister 
of State in the Department of Chemicals & Petrochemicals during the course of 
half an hour discussion in Lok Sabha on 18. 3. 87 OD the workins of IDPL. The 
Committee. therefore, recommended that immeliate action should be taken 
by the Company to remove the areas of weakneH ideDtified by the consultants. 
The process of revamping of marketing function of the Company should be 
given top priority so tbat the Marketing Division could efftctivly play the rol~ 
of improving the finanancial health of tbe whole organisation. 

Reply of Goverament 

The Company is taking action to remove the areas of weaknesses 
identified by the Consultants. The following steps hale been taken :-

i) Efforts to improve the industrial relations with &tId force. 

ii) Traininl and re-training proarammes for tbe field force-.. 

iii) Monitorin, of sales performance. 

iv) Sales promotion activitica. 

v) Introduction of new products havins better marlin and large market. 

vi) Efforts to improve the realisation from the institutional salrs. 

The revamping of the Mktg. Divn of the Company bal been taken up on 
priority basis. As a result the sales are showing a risin. trelld. 

[Ministry of Industry, Department of Chemicals & Petrochemicals 
O.M.No.SO (4)/87 PI (V) dated 26 the November, 19871· 

Reeommeudatlon Serial No. 25 (Parasr.ph Nos. 4. 77 to 4."> 

The Committee are distressed to DOte tbat thc Company is finding it 
difficult to sell its products due to tbe policy of Government to support the 
senerie namcs of the products. In this connection tbe CMD.IDPL bas stated 
during evidence that tb, products havinS brand (limes, if prescribed by the 
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doctor, do Dot taco competitiott fr6m IJIlarl lC&le:iadustri. in terms of price. 
which are lower in their case. The Company is reported to have not been per 
mitted by the Government to have brand names in case or most of its products 
as a result of which tbeir marketing is proving to be a difficult proposition lor 
the Company. The Company is stated to have now decided to use brlDd 
namel for new products and formulations, muth to dislike of the Governmeat. 

In this connccaion. tbe Department of Chemicals & Petro-chemicals have 
inform:d tbe Committee duriD, oral evidence Ibat following Hathi Committee 
report and Drug Policy, 1978. the Ministry of Health &: Family Welfare banned 
the use of brand names for S drols throu,b an amendment of tbe Drop &: 
Cosmetics Act in 1981 wbich covered aU the drug companies includinl IDPL. 
Hence no .ped6c directive Was issued by the Government to IDPL in tbi. 
regard. 

According to the New Policy (1986) tbe generic names would now bave 
to be displayed io twice the size of the Brand oallles. 10 this conaectioD. tho 
CMD, IDPL expressed bis fears that tlris requh'ement will not prove to be a 
boon ror the Company b:cause of tbe f.ict that if any Brand Name is popular 
in the market the doctor would continue to prescribe it. Tberefore. the Com-
mittee feel that tbe Company with the assistance of tbe administrative 
Ministry and tbe Ministry of Health should work ou1 a strategy tCJ start a 
nation wide campaign to educate the mass of consumers as weJl as the dOCCors 
about the faUacy of Brand aames. For this purpOIe &bo Company may explore 
the po.sibility of holding a conference at RishikOlb or at any otber plant to 
explain the hi,belt standards maintained by tbe Company ia the manufacture 
of drup. formulations aad other products. Tbe Committee also rCCOlDllloud 
tbat the Company should mobilise its field force to educate tbe people about 
lbe quality of IDPL druss throusb publi~it.Y in newspapers. All India Radio 
aad Doorearlbaa. printing pamphlets, band out. and also tbrough posters 
etc. 

Reply .f Go.ero ... 1 

The Company had. in AUlust.1987. orpnised a visit to the Risbikelb 
Plant by about 2S Senior Medical/Health Administrators of the country. 
The visitors were taken around the Formulation Bloek. Micro BiololY Block. 
Fermentation Block. Pbarmacological Block and Quality Control Bloct. The 
visit to tbe Blocks was followed by symposium on Good MaDuf_turiDI 
Practicet aod Qualiry coatrol checks at IDPL. Tbe Company proposes to 
oraanise more visits of this type 3 to 4 times a year, in order to cover more 
aod more opinion-making senior doctors of cbe country. 

The Company is planoins a publicity film on the quality of its products. 
The Company is also planniag to release a set of advertisements in the Prell. 

[Ministry of Industry, Department of CbemjcaJs It Petrocbemicall 
O.M. No. S0(4)/87 PI{V) dated 26th November, 1987). 
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lleeHnDeaatiOD Serial No. 26 <P.apapb NOI. 5.34 to 5.39) 

The Committ¢e find that IDPL was making moderate profits from 
1974-75 to 1978-79 but thereafter it started suffering 10llea which continued 
to mound relenLJeasly and progressively year aft¢r year. The loues increased 
from Rs. 13.23 crotes in 1979-80 to Rs. 32.13 crores in 1985-86. The cumula-
tive loss as on 31.3.1986 stood at Rs. 200 cror s as against the paid-up capit,,1 
of RI. 95.9J crores. The net result is that the Company has apart from 
wiping out its entire capital, have incurrtd a furtber loss of Rs. 100 crores. 

The major factor for these losles is product· mix of IDPL. The Com-
pany's products predominantly comp1ised of life saving esscntial drugs and 
formulations made under category I & II for which there was a freeze in 
prices from 1976 to 1980 but the Lost inputs continued to go up steeply 
eroding the profitability of tho Company due to low mark-up. Another reason 
was tbeambitious expansion of Rishikesh and Hyderabad Plant. duriog 1977 
to 1982 at a cost of Rs. 36.90 crores and Rs. 31.38 crores respectively. 'Tlae 
share of the JDPL in drua trade. however, was not commensurate with the 
marketability and the size of investment. 

The under and partilll utilisation of capacity. increlae in overhead COlts, 
hiBh mterest liability, elcess man power and emerleDCC of Company's own 
subsidiaries are 'tat cd to be the otber reason. for the C()mpaay's financial 
sickness. 

The Company is also reportod to hay: rouul it difficult to face tbe 
challeoge from tbe mushroom growth of small s.;ale units producing cheap 
drup from intermrdiates caU,101 cost efficiency problem for JDPL. All tbis 
bas resulted in acute cash shortaJea which vinually reduced Company's credi-
bility for prompt payment. As a result, the Company could not ,et tbe 
essential raw material in timo which adverRly affected its production and 
sale. 

The Committee takes a serious view of tbe erosion of the COD'pany's 
working capital and lack of its credibility in the market. The Committee 
recommend that tbe Government should take urgent measures to pull the 
Company out of the red. Adequate availability of abort term working capital 
and critical raw material should be enlured to the Company to enable it to 
continued the manufacture of life savini drugs. 

BOlides this, the Government may also decide to strengthen and restruc-
ture the Company's capital balo and grant a moratorium on the repayment 
of loan aod ioterest which will go a lonl way to improve the finucial per-
formance of the Company. The Committee would, however, like to caution 
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the Company that all these conceasiO.DI aDd fiDancial reliefs will be ot no 
avail unlen it is able to lear up its production aDd COlt control and impiovo 
its' profi tab iJily. 

Reply of Gonrome.t 

Additional funds· amounting to Rs. t 1.41') . crores for workina capital 
have been made available to tbe Company as per details Jiven below:-

<a> Rs. 4.5 crores have been liven by the Ministry as Non-Plan 
assistance. 

<b) A sbort term loan of Rs. 5 crores was liven by MI •• IPCL in March, 
1987. 

(e) The State Bank: of India made BvaUuble, an ad hoc casb credit limit 
of Rs. 1.90 crores for a period of 3 months and i. considerin, 
additional workins capitaillmit •. 

The financial restructuring is under consideration. 

[~in. of Industry, Deptt. of Cbemicals and Petrochemicals. O.M. No. 
50(4)/87·PI(V) dated 26th November, lQ87J. 

Recommendation Serial No. 28 (Paragraph NOI. 5.41-5.42) 

Tbe Committee find that proposals (or capital re-structuring were submitted 
by IOPL to the Government on 5.5.1984, 31.7.1984 and 11.7.1985. An AClion 
Plan and Rehabilitation Plan were also submitted in October, 1985 and 
November, 1985 r~lpectfvely. However, in March, 1986 tbe Government 
desired IDPL to redraft tbe rehabilitation pJan on the linea of the plan of 
Bensal Cbemicals & Pharmaceuticals Ltd. The IDPL after seeking tbe assis· 
tance of external management consultant redrafted the rehabilitation plan aod 
after getting it vetted by their Board submitted tbe same to tbe Ministry 00 

l5-12·1986. 

The Committee have been informed by the Government that the action 
is beiog taken on the various lIuggcations made io the rehabilitation ptan. A 
non-plan lOin of Rs. 3.5 crores has been sranted to IOPL to increase its working 
capital in 198687. The Committee bope that the )oao granted to IOPL would 
be realised immediately to the Company. The Committee also desire that the 
Government should 8110 arrange to raiso further loaos for tbe Company from 
Baoks end other financial institutions· The Committee hope that question of 
(estructuring of the capital which is reported to be uDdcr cODsideration of 
GovetDmcllt, "auld also l::e decided at tbe carlilst. 
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Reply of GoYer .... t 

" A Non·Plan loan of Rs. 3.S0 crom was given to the Company in March, 
1987. Another Non'Plan loan of Rs. 1 crore has been given to the Compaay in 
AUlust. 1987. MIS. IPCL ga~e a Ihort term Joan of Rs. 5 crores to the Company 
in March. 87. State Bank of India bas. in August, 87 sanctioned an adboc 
iDcreue in the cuh credit limit of tbe Company by Rs. V 0 crores for a period 
of 3 months. The Company hal asked for an increase in its casb credit limit 
by Its. 10 crores. The matter is beiDI pursued so as to provide additionl funds 
to the Company for its workios capital reqwrements. 

The question of capital restructurin8 of the Company will be decided by 
the Government afler taking into account all the relevant factors. 

[Ministry of Industry, Department of Chemicals It Petrochemicals 
O.M.No. 50(4)/87 PI (V) dattd 26th November, 1987]. 



CflAPrER III 

RECOMMENDATIONS WHICH THE COMMITTEE DO NOT DESIRB 
TO PURSUE IN VIEW OF GOVERNMENT'S REPLIES 

ReeommeDdatioD Serial No.7 (Paragraph No. 2.35) 

The Committee are of the finn opinion that dismal performance of 10PL. 
which wiJI be clear from following Chapters of this report is the rcsult of several 
factors, one important factor b::ing its clear failure to frame macuro aDd 
micro objectives and the corpor ate Plan even afler 27 years of its beiDg set up. 
The MiDistry ore equal partner. io this failure. 

Reply of Go,el'lllDeDt 

Major reaSODI for the poor performaDce of I DPL have been techDOlogical 
problems, power shortage/fluctuations shortase/DoD-avaiiability of raw materia ... 
and market aDd financial con.traints. However tbe performance of the company 
has ShOWD a marked improvement in recent months as a result of efforts made 
hy tbe Govemmellt and the maDagement an:1 staff of the company. 

(Ministry of Industry Department of Chemicals and Petrochemicals 
O.M. No. SO (4)/87 PI (V) dated 26th November. 1987.J 

RecommeDutioa Serial No 8 (P.ra .... p. No. 3.53 Ie 3.!4) 

The Committee find Ihat IOPL hilS liccnsed capacity to Manufacture only 
86 drugs out of 107 essential bulk-drugs listed in Drugs Statistics 0982-83). 
IDPL il alao reported to have Dot implemented tbe licensed capacity for tuber-
culosis drulS like thiacetazone and isoniazid and also for diethylcarbamazine 
citrate meant for treatment of filarisia. Till August, 1984, IDPL had rio idea 
what to do with 22 million ampouling capacity at ils Ouraaon PlaDt and by 
November, 1984 tbe Company conc1ude-d that it would be best to do away with 
all the equipments Wherein tbe capacity utilisation is marginal or where there is 
no hope of improving it in the near future. Not only the production of JDPL 
for various druss was much below the installed capacity but alIa wheD the 
t.raets were fixed less than the instaOed capacity, the plants fai1ed to achieve 
eveD them. The present production of IOPL is reported to bcworth Rs. 120 
crores but nearly 50% of installed capacity is lying idle. In spite of having 
s\l~b a biab under·utili.cd capacity. tbe Company i. reported to have parcelled 



26 

out orders to otbers in the name of patronising small sector units and large 
amount of fUnds were advanced to these unit •• 

The Jow capacity utilisation and shortrall in tarlets of production are 
stated by the Company maillly due to shortage or raw materials, power ftuctua-
tions, sbortage of power aod water, higb inventory of finished goods and low 
oO'-take by market. competition from small scale units and pancity of funds. 
The Committee are surprised that IOPL has been in the fi~ld of drug production 
for such a long time yet it has not been able to assure itself adequate raw 
materials, supply of power and water. The Committee are sure that had the 
Ministry taken appropriate steps to help the undertaking in this regard, thae 
problems could have been minimised. if not altogether eliminated. In this 
connection. the Committee need hardly emphasis that power interruptions 
could re!lult in the contamination of drugs produced which could endanger 
bumanlJire.· The Committee. tberefore, desire that the Ministry may take up 
the matter with the concerned State Oovernments so as to assure uninterrupted 
supply of power and water to JDPL. The Committee would also Ii~e to 
caution the Company to make every effort to see that pure and uncontaminated 
drugs reacb the consumers. If necessary. tbe Company may consider the 
fealibility of having its own captive power plants to ward 00' tbe danger of 
contamination due to power ftuctuation. AI regard improving the liquidity 
position and market credibility or the Company to enable it to get adequate and 
good quality of raw materiala, the Committee have givcn their comments in the 
Chapter on 'Financial Matters' of tbis Report. 

Ministry bad been taking up, from time to time, witb the concerned State 
Governments, at various levcla including the level of Minister the. question of 
uninterrupted power supply to IDPL'I plants. However. thc State Govern. 
Dlents could not exempt IDPL's plants from power cuts. 

Setting up of captive power plants have not been found feasible by the 
Company because of hlgb oapital and opel'ating costs. 

The quality of the drugs manufactured by the compan)' is tested by Iheir 
Quality Control Department which ensures that no substandard drug is passed 
on to the conlumer. This is a statutory requirement. 

[Ministry of Industry, Department of Chemicals and Petrochemicals 
O.M. No. SO (4)/87 PI (V) Dated 26th November 1987]. 

af(COmmead.tloa SerI.1 No, 13 (P.n .... p. No. '.61 to 3.61) 

The Committee find Ihat .0 far 17 bulk dru,s iDcludin. penicillin and 
polio y.c~ine. were clclulhel), reserved for production by Public Scttor Units. 
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But accordiDJ to new druJ policy, keeping in view the large pp 'betwoeD 
capaelty created and Ulcety demand by 1989·90 of penicillin and poJio vaccinea 
production of these two vital drup baa been opened to all lectOI'll. It iJ., alao 
been stated that the demand for thele two C81ential drugs would continue to be 
met through imports till such time the indiaenous production haa been reached 
a stage where import becomes unnecessary. 

During evidence. the C & MD of IOPL informed the Committee that 
hiltoricaJly, Rishikesh Plant posses huge amount of capacity for manufacturina 
penicillin with the technology oriliaaUy received from Russia. The Company 
was producina 8000 units of penicillin per mi1li litre but in seventies with the 
introduction of !talian tecbnololY. production capacity of penicillin increased to 
20000 unils. Subsequently. by mutual exchange of technology with HAL and 
incorporatina HAL pracelF. the output of penicillin went upto 40000 units per 
milli litre thereby increasing the yield of penicillin five folds. Further more 
the Rishikesh Plant has 44 fermenton out of which only 8 are being used at 
present for penicillia production. If aU 44 fermentors are mobilised by 
briDging in certain technology available in Europe, the Company will de able 
to produce enoulh penicillin to meet the country's total demand by 2000 AD. 
The C & MO of IOPL also stated that many of the machines are lying uuused 
for decades and by spending a couple of crores of IQpees on these macbines tbese 
would produce the entire penicillin requirement of tbe country. For this purpose 
the Government arc also reported to bave given thea approval Cor modernisa-
tion of tho plaut On the lines of technology available in Europe. 

The Committee feol that under the DeW drugp olicy. many of tbe multi· 
nationals who are not prepared to sbare technology with IDPL would enter 
the field in the 1000 of collaboration with small scale units and would jeopardise 
the interest of IOPL. About 15 firms with foreign tic up arc reported to have 
approacbed the Ministry so Car tbe licence to manufacture penicillin. Tbe 
Mini~try bave also admitted to bave received so far Industrial Licencc Appli-
calio"s from 9 companies. 

In this connection, Department of Chemicals & Petro-chemicals have alIo 
informed tbe Committee tbat IDPL has only recently made a claim tomeet the 
domestic need of penicillin where .. the poUcy of derelervation was decided on 
tbe part performance of the Company. The Committee are really shocked 
over the grave ilnorancc oC tbe Ministry about the capability and capacity of 
tbeir own unit especially wben they have themselves agreed to tbe proposal of 
lOPL to modemile Risbikcsh Plant for increasing the penicillin production. 
Tbe Committee see no reaSOn for dereHrving the production of penicillin which 
wdl not only permit all secton to manufacture penicillin but will also enable 
tho multinationals, who are not prepared to Ihare technology with IOPL to 
enter the field from tbeback door by collaboration witb small'units. 
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., Accordiq to tbe MinistI)'. tJ&c pCQiciUin has lot a .protcctod tec1lD91og 
aod as such too many. companies would Dot como forward to manufacture 
p8niciUiD. When aaked whether Government had consulted IDPL &. HAL 
before deciding the question of derescrvation of penicillin, the representative of 
the Ministry stated in oral evidence "I can say that there w., no formal con-
sultation." Wben again asked 9thetber Government specifically put to TDPt 
that tbe Govt. proposed to dereserve the penicillin, tbe witness then stated "No, 
that bas not been put." 

Tbe Committee are informed that at present penicillin is being imported 
in the country to the tune of Rs. 2S crores per annum. DuriDg evidcnce. the 
representative of the Department of Chemicals & Petrochemicals tried to 
justify tbe import of penicillin on the ground tbat wbereas price of imported 
penicillin is Rs. 324 'per BU, thc cost of production of indigenous penicillin is 
Rs 6~O per BU. The Committee are not convir.ced of tbis reasoning and feel 
that if price is tbe only justification for the import of an item, then everythipg 
that is being manufactured in the country can as well as be imported at cheaper 
cost and there is no need to have an industrial policy at all. 

The Committee deprecate the casual manner in which the question of dereser-
vation of penicillin has been decided by Government even without consultalion 
with their own public undertakings. tn Committee's view this is not a step in the 
right direction as it will in the ultimate analysis give concessions to the multina-
tionals and undermine the capacity of penicillin production available witb IOPL 
and HAL. The C()mmittee recommend that in the light of claim made by IOPL 
to meet the entire penicillin demand of the country, the Government should 
appoint a Committee to assess thorougbly the capacity and capability of Public 
units and if that Committee feels .,tisfied with the claim of IOPL, the Govern-
ment should then reconsider tbe policy of dereservation.ln the meantime, Govern-
ment should proceed with caution on the question of issuing licences for the 
manufacture of or for the import of penicillin. Since major part of indigenons 
production of pcniclllin is claimed by fDPL. tbe Governmcnt may considcr 
the feasibility of regulating the import df peniCillin. if considered absolutely 
necessary. through tDPL who may also have cootrol over sales and distribution 
of this item. 

Reply of Govcrnmeat 

The production of Penicillin was reserved for Public Sector units till the 
anDouucelDCDt of DOW measures in December, 1986. Only two public sector 
companics HAL & IOPL are licenced to manufacture penicillin. The total 
installed r,apacity of Penicillin in public stctor il 574 MMU. Howt<ver, UDder 
the minimum economic scbeme HAL bas been 88DClioud a capacity 
of 1000 MMU. Tbis aapacity .till remaina to be jostaUed. TbUJthe tocal 
sanctioned ·capacity as on date betWeeD HAL ud IDPL is 15i4 MMU. The 
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production of Penicillin by tbeaetwo public se<:tor compaaies for the last 10 
year.·has been .. under :- : . 

Year 
1977.78 
1978·79 
1979·80 
198().81 
1981 .. 8~ 
1982 .. 83 
1983·84 
1984·85 . 
1985·86 
198687 

Pro_lion (MMUJ 
314.57 
3\9.95 
326.96 
336.82 
360.61 
358.37 
316.74 
221.68 
269.11 
266.64 

As would be seen. the production fluctuated around 2\.10-300 MMU per 
year wbereas the demand for penicillin as a drug aad as an intermediate on the 
basi!! of th~ el'timates by the Workiag Group on Seventb Five Year Plan, was 
much higber The demand estimates are given below :-

Year 

1982·83 
1983-84 
1984-85 
1985-86 
1986-87 
19{)7-S8 
1988·89 
1989-90 

Demllnd(MMU) 

890 
1010 
lUO 
1320 
1520 
1765 
2040 
2271J 

It is evident from tbe fiaurcs given above tbat tbe huge quantity of Peru-
cilli~ bas to be imported to meet the indisenous requirements of the country. 
This demand is likel, to be around 6200.9 MMU by the year 2000 A.D. a. 
per the prospective plan for drugs and pharmaceuticals. Currently, the aonual 
import bill ia around 30 crores rupees for this item. As has been atated 
earlier Penicillin is being incroaaingly used as a drug intermediate (or the pro-
duction of later geDetatioDS of antibiotics. A large number of these antibiotic:a 
arc already iotroduced in the world market. Quito a few of them are beina 
produced in India and many more may be produced in the aear future. The 
demaod therefore, may even be more tban anticipated. 

4. The public sector will not be able '0 cater to sucb iDcreased level of 
. demand eveD after tbe entire instaUed capacity is put up Tberefore. to cre.te 

lClf-sufBciency for 8ucb a vital drua additional capacity will hive to be creAted 



30 

so u to eosurc that the country docs not depend, for aU times to come, OD 
imports. The Committee on Public Undertakin81 itself hai observed that the 
technology available with the public sector companies requires to be upgraded 
in view of better technologics developed elsewhere in the world. In fact 
effort. are already undcr way to upgrade tbe existing technology by importing 
technoJolY from developed countries so as to make maximum use of the 
infrastructure already created for this item. It is true that efforts arc already 
being made to modernise the IDPL Rishikesh PlaDt aDd alao to expand its 
capacity. The existing capacity ofIDPL Is 414 MMU and it~s propoled to be 
expanded to 1000 MMU which is the minimum ecooomic size. Only after this 
the JDPL would be in a position to produce .round 1000 MMU per annum. 
The capacity and the number of·fermenton which the IOPL has reported were 
in fact Dot meant for pencillin alone but for other antibiotici also. It is 
obvious that the IOPL could not have installed more than its licceoccd capacity. 
However, the other fermentors could be utilised for penicillin with some modi-
4.ications but then too the capacity would not go beyond 1000 MMU. 

S. Evcn if both HAL & rDPL produce to the maximum possible extent 
at the minimum economic size capacitiea of 1000 MMU or more each, their 
total production would range around 1600·1800 MMU at the level of 8()'90 
percent capacity utilisation, which, given the circumstances appears to be ratber 
optimistic. Even at that level of production the counlry will faU short of 
around equivalent quantity by the year 19&9-90 and by 2000 AD by more than 
4000MMU. 

6. The factua: position given above in rcgard to demand. lupply and 
indigenous prod uction. clearly indicates that tbe produc&tion of Pencillin in 
the country is urgently requued to be augmented. The capacity of the public 
lector, MIa. HAL and IDPL even after its enhaocement and infUSion of 
additional funds, will not be sufficient to cater to the demands. Therefore the 
Government decided to open production of Penicillin to other sectors a110. 
The intentioQ ill not to create competition against the public sector units but 
to supplement the efforts of public sector in meeting the demand for luch a 
vit al drug. The decision was taken after consultion with aU concerned includinl 
IDPL and HAL. 

[Ministry of Indultry, DeptL of Chemicals and Petrochemicals O.M. 
No. }O (4)/87-PJ (V) dated 26th November. H 87] 

IlecommeDClalioD Serial No. 29 (Panlraph No. 5.43 Co 5.44 

The Committee arc lurpirsed that in spite of the Company facing financial 
eriail, it allowed ,the sundry debtors to increase year after year. On 31.3.85 
the amouDt of the outltandillB was of tbe order of RI. 36.60 aOles which 
came down to , •• 30.61 crores on 31.3.1986. The outstandiDg are reported 
to have come down to RI. 16 crores by 31st December. 1986. . 
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Accordiog to IDPL, tbe major defaulters -are State Goveroments 
(Rs. 8.36 crotes), Central Government (Rs. 5.02 crores) and Public Underraking 
(Rs. 86 lakhs) and other private parties (Ra. 1.97 crorea). The Committee hope 
tbat the vigorus efforts will be made to recover the dues and in future such a 
huge amount will not be allowed to be blocked u debts. As tbe Company is 
not at present charging any interest on the amount Dot paid on the expiry of 
the stipulated period the COIDmittee desire that the Government'JDPL should 
-:onsider the feasibility of adding an interest eluase _ in the future sales agree-
ments with State Governments and ot her organisations after leaving a 
reasonable grace period. 

Reply of Govunment 

Eli'orts arc being mode by the Company to collect the outltanding pay-
ments a5 quickly as possible. Tbe Company bas been able to make considera-
ble improvement in realising paymenla from trade parties. .Efforts are also 
being made to improve tbe realisations from the institutions by appointing 
institutional del credere agents wherever required. 

The past experience of the Company shows tbat Government institutions 
do not accept any atiplulation regardina payment of interest ror delayed 
payments of tbe supplier's bills. As the Company hal to compete for orders 
from Government institutions on the basis of tenders, any special condition 
given by the Company in its quotation which is no~ covered by the standard 
terms aod conditions of the tenders floated by Government InltitutioDs. will 
place the Company in a disadvantaFous position viz-a-viz the competitOR. 
The Company has Dot, therefore, pursued the que~tion of incorporating an 
interest clause in tbe orders placed by the .Government institutions. 

[Ministry of Industry, Department of Chemicals and Petlochemicala 
O.M. No. '0 (4)'87 PI (V) dated 26tb November 1987]. 



CHAPrEllV 

RECOMMENDATIONS IN RESPBCT OF WHICH REPLIES OF 
GOVBRNMENT HAVS NOT BESN ACCEPTED BY THE 

COMMITTEE 

Recommeadatioa Serla. No.2 (Pllracnph No. 2.29) 

The IDPL has also informed the Committee that tbe attempt was made 
only in February, 1987 to loclte the file in Department of Chemicals and 
Petrochemicals as also in BPS, but the same could not be traced. The 
representative of the Ministry also admitted during evidence that in spite of the 
best efforts they have not been able to trace the file number or the docket 
number by which the file containin, objectives of JDPL was sent to BPE. 
Subsequently, in March; 1987 during the oral evidence of the repreaentatives 
or BPE the Additional Secretary, BPE denied the receipt of any file from the 
Department of Cbemicals and F~tjJizers regardfn, objectives of IDPL. The 
witne,. also stated that the approval of BPB was not at all necessary in 
accordance with the ,uidetincs laid down in 1973 According to them. it was 
for the administrative Ministry to accorJ approval to the objectives and 
obligatioDs of the undertaking. Again. BPS after having cbecked up their 
record have categorically stated in their letter dt. 24.3.1987. tbat they have not 
received any letter or file from the Department of Petroleum and Chemicals on 
the subject. The Committee arc. tberefore. bamcd as to wbo should.b~ believed 
in this regard. The Committee also fail to understand .. to why the objectives 
were leat by the Ministry to BPE when tbele were Dot required to be approved 
by them. Even if the file was sent to BPE as stated by the Ministry. it could 
bave beeD returned by BPE with the remarks that their approval was not 
uceeaary. The Committee rt"commend that since the loss of 61e is a serious 
matter and cannot be overlooked. the question of locating the misssing file 
should be probed into with a view to fixing responsibility. The Committee find 
it interesting to note that a similar file of statement of objectivCl and 
obligatioDs of IPCL has also been lost by this very Ministry. 

Reply of Go'er .... t 
As the officers concerned have either retired or been transferred 10DI 

back, it has Dot been possibJe to probe in tbe matter at tbi. late ltage. 
[Ministry of Indu,try. Department of Chemicals and Petrocbemicals 

O.M. No. ~O (4)/17 PI (V) dated 26th November, 1987] 
Co ...... of the CoID.itt .. 

(Please ICO Parasrapb , of Chapter I of tbo Report~. 
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.......... SerJaJ No.3 cr-n ...... No. 2.30) 
The ColDIDitte are pained to say that both the undertaking and the 

Ministry have .boWD scaDt respect to the recommendatious of thil 
Committee as is evident by the fact that in' response to recommendation made 
by the Committee in 1973-74. tbe Committee had been informed by tho 
Ministry that statement of objectives and obligations of IDPL framed by the 
undertaking had been sent to BPE for approval but thereafter tile matter WII 
forgotten alto,ether for tcn ycars and revived only when an audit quellion was 
received. The Committee deprecate this in the strongest terms and desire tbat 
responsibility for thil indefeDsible lapse sbould be fixed and fAction taken 
intimated to the Committee within next tbree months. 

Reply of Goverameat 

As Itaud in reply to Recommendation No .• 2, as the officen concerned 
have either retired or been transferred long back, it has not ~ pouibJe to 
probe in tho matter at this late st8ge. However the Department assures to 
Committee that sucb a lapse sball not occur in future. 

[MiDistry of Industry. Department of Chemicals aDd Petroehemicals 
a.M. No. so (4), S',' PI (V) dated 26. November 1987] 

COIDIDeats of tbe CODUDlttee 
(Please sce Paragraph S of Chapter I of tbe Report) 

RecomlllellClaUoD/ConclatioD Serial No.4 (para.f.ph No. 2.3J) 

Tbe Committee also desire that the statement of objectives and obliptions 
of IDPL IhouJd immediately be approved by the Ministry and communicated 
in writins to tbo undertaking so that the Company should have a clear idea 
of its aims and objectives which will aJso enable oth~ra to make a critical 
evaluation of ita performancc. The Committee also desire that a white paper 
witb regard to the actual performance of the Company fulfillina ita objectives 
should be brought out and placed before Parliament to cnable members to 
"leSI the growth and achievement of the Company on a realistic basis. 

Reply of Cavernmeat 

Ministry's approval to tho statement of objectives and obJi,ationa or 
IDPL hal been communicated to the Company aD 8.9.1987. 

[Ministry of IDdu.try. Department of ChemicaJa and PetrochemicaJI OM.. 
No . .sO (4)/87 PI (V) dated 26th No ... r ,t&7j. 

eoRlIBID" of tile eo.mittee 

(pleue 110 Par ..... ph 7 of Chapter I of the ROp 0 rt) 



......... dOl Serial No. 14 <Pa .... ,.. No. 3.68) 

Tho Committee have been informed that many of the small sealo units 
are at present thriving on the technology stolen from IDPL either through the 
retired persons or through those who are inside the company and are acting as 
black sheep. This. according to IDPL, is evident from the fact that many of 
the .mall seale units are at present using the same raw materials as is being 
ultd by IDPL. No multinational company would part the know. how as it is 
the preserve of very few In the world. The Committee, therefore, desire that in 
order to protect the interest of IDPL and HAL and to provide prott'Ction 
apinst the theft of R&D efforts of the undertaking. the Government may 
consider the feasibility of bringing in a comprehensive legislation to eliminate 
the chances of lealeage of technology and to protect the enterprising companies 
vigorously pursuing R&D efforts by getting product and process patents 
similar to those 81 are available to companies in tbe western countries so that 
the fruit of R&D efforts do not get lost or diffused and enjoyed by unscrupUl-
ous companies. The Committee also feel that jf the strictest quality control 
me8lures are insisted upon, the mushroom growth of small scale units thriving 
at present on stolen technology would drop out. In this connection, the 
represeutative of Department of Chemicals and Petrochemicals admitted during 
evidence that qnality control was absolutely vital in drug industry but it was a 
fact that in the case of small scale sector the quality control was not beiog 
aiven as much importance .s was required. The Committee desire that special 
lllealures should be taken by Government to ensure quality control in drug 
industry especially in the smaR scale sector. 

Reply of GOyenuaeat 

.. ,.. Under·provisions of the Drings and Cosmetics Act ct Rules every licenced 
drup manufacturing Unit is required to adopt varioul quality control 
lDCuures by providing 'aciUties for testing samples of every raw material used 
in manuracturlng a drug formulation. both active ingredients as well as pharma. 
centica1s aids and adjueDts whicb go in a formulation. The manufacturen are 
also required to test sample of every batcb of formulation manufactured aDd 
allO retain report on a lample of each batch of drug marketed. These provi-
sioos are applicable to aU sections or drug industry i.e. large. medium and 
lIDell acaIe units. 

However, it is observed that due to constraints of finance, the quality 
CODtrol meaures adopted by small scale uDits are sometimes not to the aame 
_I a. adopted by lane scale drup manufacturing units. 

With a view to ensuring quality control in dm. industry especieUy in tbe 
,.11 ale _or. G~~ )i~DfacturiD. rrJ~~ are belD, ln~rpora~d in 



the Draa.o:and Cosmetics Ruin. AI soon 'as thtle Good ManufacturiD' 
Practices are finalised every Drug Mlnur.clurer. whether iD &maJllcale, or 
lar. scale will have his own testing Jaboratory to tut the quality of raw 
materials used, to carry out in process controls. to te.t each batch or flDiabed 
formulations and to carry out stability studies etc. on drugs manufactured by 
him to ensure their quality during the entire shelf life. 

This will 10 a lonl way in ensuring quality of drup marketed even by 
small scale units. 

[Ministry of Indu,try. Department of Chemicals and Petrochemicals O.M. 
No. SO (4)/87 PI (V) dated 4tb December, 1987.] 

CommenU of the Committee 

(Please see P~all'aph 17 of Chapter I of the Report) 
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The Committee also note that eYeD since the retirement of General 
Manager of R&D Division in Hyderabad Unit, in April, 1986. R&D is 
being looked after by a penon who has never worked on the R&D sid.. The 
General Manager (Production) is concurrently )ookioa after R&D. It i. 
surprisin, that even in a period of more than one year the Company could not 
find a suitable penon to bead R&D Division at Hyderabad. The Committee 
desire tbat Company should take immediate action to bring R&D under the 
charge of an expert in the field of R&D so that this vital field il Jooked after 
in the best possible manner. 

Reply of GofttDmeat' 

The overall requirements of the Company including R&D are beia, 
reviewed. After the review. action to brill, R&D under the charge of an expert 
in tbe field af R&D will be taken up. . 

[Ministry of Industry. Deptt. of Chemicals & Petrochemicals O.M. 
No. 50 (4)/87 PI (V) dated 26th Novembor. 1987]. 

Commeats .f tile Committee 

(Please sec Parqraph 20 of Chapter I of the Report) 

RecommeadadoD Serial No. 21 (P ........... No. 5.40) 

The Committee also desire that the Government may favourably considtr 
the reasibility of aubsidisln, IDPL on the analolY of fertilizer Ullits which help 



iocreuioa agricultural output for feeding the country·. miUioD •• In Committee'. 
view there is a .trODl casc for providiDB subsidy to IOPL a. it ,uppliCl ur. 
saving drup at a price lower than COlt of production to country men and help 
them maiDtaiDing their lood health. 

Reply of GOYerDJlleat 

Due to financial constraints. it will not be po.sible for Government to 
.ubaidizc IDPL on the analogy of fertiliser units. 

[Ministry of Industry. Department of Chemicals &. Petrochemical. O.M. 
No. SO (4)/87 PI (V) dated 26th November. 1987). 

CollUllents of tile CollUllittee 

(Please see Paralfaph 23 of Chapter I of tho Report) 



RECOMMBNDATIONS IN R.B8PBCr OF WHICH FINAt 
REPLIES OF GOVBR.NMBNT AIlE STILL AWAITED 

NBwDILRI ; 
March 25. l,al 
Chaltra 5. 1910 (S) 

-NIL-

VAKICOM PUROSH01RAMAN 
Chalrmtm: 

Commltt" on Public V.rlak,.,. 
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APPENDIXt 

MIItN'" of 1M 31" Slntng of Commftt~' on Public U1Id.rtQlclng, (1981-88) 
h"d 0" 16 Morch, 1988. 

The Committee.at from 15.30 hra. to 16.00 hra. 

PRESENT 

1. Shri Vakkom Purulhothamln-Cludrmon 
2. Shrl Dinelh GOIwami 
3. Prof. Pol. Kurien 
4. Shri K_horao Pardhi 
5. Shri La1 Vija), Pratap Sinp 
6. Prof. Saif-ud.cfin So II 
7. Shri Zainul Basher 
•• Shri Japah Desai 

SBCU'I'AJUAT 

1. Shri RoD. Sharma-Chltf Ftna1lciGi Comm'tt~. Officer. 

2. Shri Rup Chand -S,nlor FtntmcltJl Commltt., Officer. 

.. 

The Committee cODsidered and adopted the followiD, draft Action Taken 
JleportI. as approved by the Action Taken Sub-Committee : 

••• ••• • •• 
(Ii) Action Taken by Government on the recommendationl contaiDed In 

the Twenty-Ninth Report (1986- 87) of the Committee on Public 
UndertakiDSI on Indian Druaa and Pharmaeeaticall Ltd • 

••• .... • •• 
The Committee authoriaed the Chairman, to fiDalise the draft Reportlon 

tile balil or factual verification by the MiDiltries and Undertaki..,. coac:erned 
aacl prelODt ~e &;Ime to Parliament. 

rrM CommIIIH th~n tul,}ollr'Md. 

38 



APPEMDIX n 
(Ytde Para 3 of Introductioo) 

Analysil of actio" take" by Gov~rn"'blt on the recommendations contam.d 
In lhe 29th ReloTt of the Committee on Public Uuntkrtaklng •• 

<EIghth £Ok Sabha) 

I. Total number of recommendations made 

IT. Recommendations that have been accepted by the Govern-
ment (vide recommendations at SI. Nos. 1. S. 6, 9-12, IS. 
17-26 and 28) 

Percentage to total 

In. RecommendatioDs. which the Committee do not desire to 
pursue in view of Government's repliea (vide recommendations 
at SI. Nos. 7, 8, 13 and 29) 
Percentage to total 

IV. R.ecommendations in respect of which replies of Government 
have not been accepted by the Committee (vide recommenda-
tions at 81. Nos. 2, 3, 4. 14, 16 Ind 27) 

Percent. to total 

4 

13.8% 

(i 

20.701c» 
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